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With the present trend of rectilication
of snags of this nature, which was in-
variably recorded as ‘not confirmed on
ground’ the pilos may not have reported,
but this snag and behaviour of this air-
craft should have been viewed seriously.

On 15-11-1978 this aircraft  while
operating the flight No. 409 the pilot
had reported some snag on ‘trimming’
the aircralt, as of takingsubs'antial amount
of rudder during take off roll and also
after being airborne, a recasonble amount
of aileron trip, tokeep the aircraft straight
and finally the aircraft flew with control
column wheel, 10 units toleft to keep the
wings level. This was observed during
four take-offs and still the aircraft was
sent on a scheduled flight from Calcutta
hardly taking any cognisance of the re-
corded defects which is totally against
precautions that are taken for safety
purposes. In spite of this warning, this
aircraft was put on service, as a result at
least three persons have died and scores of
others have just narrowly escaped death.
Since the Air Safety Manager is alrcady in
docks only a public judicial inquiry
could reveal the truth.

14" 40 hrs.

PAYMENT OF BONUS (AMENDMENT)
BILL—Contd.

MR. DEPUTY-SPEARKER : Now
we take up further consideration ol the
following motion moved by Shvi
Ravindra Varma on the 1gth December,
1978, namely :—

“That the Bill to amend the Payment
of Bonus (Amendment)  Act,
1977. be taken into consideras
tion.""

PROF. P. G. MAVALANKAR
(Guandhinagar) : Mr. Deputy-
Speaker, Sir, yesterday afternoon, before
the resumed debate on the Privilege
Committee's Third Report began,
just said that I welcomed the Janata
Government's decision to continue giving
bonus to the workers. But the problem
needs to be looked into not from the point
of view of giving bonus as such but from the
point of view of going inlo in  some
depth. We all know that the concept
of bonus is far from having any uniformity
on the concept and there are different
points of view and different degrees of
emphasis in terms of definitions of what
is bonus and so on. But all said and done,
two things emerge from it very clearly.
One is that the bonus has now come to
stay in this country and secondly, the wor-
kers, whether they are in the public sector
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or private sector, have come to be-
lieve that, this is a part of their right.
Now, if it 1s so, then there is no question
of voluntary payments. It has already
come to be a statutory obligation and
when there is a statutory obligation,
I want to suggest why should at least this
Government now not take quick steps,
serious steps and also considered steps
to sec to it that what has become an
established fact also gets a proper regula-
rised treatment in terms of law ? I think
that that will be done by the Government.
Only then they will be able to get rid of
this annual habit of having an ordinance
and then replacing it by an Act, by the
Parliament. Everytime Government says
to the workers that there is a festival season
and therefore we are going to give you
bonus.  First they bring an ordinance and
then a Bill ; and then again aficr one year
they bring another ordinance 1o give
bonus and again there is a Bill on this issue.
How long will this kind of exercisc go on ¢
Therefore, my pouint is that bonus has
come to be an established fact and let us
view it from the larger angle. It is knewn
to the House that the Supreme Court had
taken a wvery diflerent position in 1955.
In 1955, the Supreme Court made the
following significant obscrvation : *“The
claim for bonus can be made by the
employees only if, as a result of the joint
contribution of capital and labour, the
industrial concern has earncd  profits.
If, in any particular year, the working of
the indusirial concern has resulied in o
loss, there is no basis nor justification for
a demand for bonus. Bonus is not a
deferred wage, because il it were so, it
would ncccssari]y rank for precedence
before dividends." ‘That was the decisicn
of the Supreme Court in 1955. But much
water has flowed under the bridge since
then. Now, as late as November 16,
1978, the Supreme Court had stated very
cleariy that the bonus is a deferred wage
and so bonus is accepted and the Supreme
Court has also said that the particular
Section in the Act is compictelv in tune
with the requircments of the Constitution
and of the tanets of justice and fair play.
1 quote the Supreme Court's latest decision
of 16th November 1978. They say :

““We are satisfied that the obligation
imposed by the Bonus Act in com-
pelling an emplover to pay statutory
minimum bonus cven if it suffers a
loss is reasonable or in the public
interest within the meaning  of
Articles 19 and 302 of the Constitu-
tion,"

So, the latesi position of the Supreme
Court is very clear, and it has strengthened
the hands of the trade unions and others.
Mr. Sal]‘l_(‘ is also, 1 believe, a laboursnd
trade union leader. I do mot know why
he was not as sorry as some of us were,
when his Government, during Emergency,
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wrongly and unfortunately took away the
rights of the workers for bonus. Fortu-
nately, that bonus was restored to them
by the Janata Government in 1977, and
again in 1g977-78, saying that even if
they had no allocable surpluy, an 8.39,
bonus snould be given. (Interruption)

SHRI VASANT SATHE (AKOLA) 1
For your information, I had in fact spoken
against it even then.

PROF. P. G. MAVALANKAR :
I am glad he had spoken against it. But
when it came to voting. he did not vote
against it. The Janata Government
should see to it that this ag mocismi on its
part in wrms of legislating un the guestion
of bonus is dropped.  They must come to
a definite poinr of view and incorporate
that point of view in the legislation. [ am
glad that the Minister said yesterday that
Government are going into the matter.
Things will happen but I want them to
happen more quickly, and more serivusly
because otherwise the whole agitation
for bonus might get wider-spread and
broad-based. Sometimes even  where
bonus is not due, it is being asked for,
because asking for bonus has become a
routine or regular habit. In order to do
away with it, I suggest that in the matter
of bonus, whether it 1s a deferred wage, a
profit-sharing or it is linked to product-
vity—perhapes all the 3 are correct ; or
none of them is correct, or it may even be
that some more things can be said—
Government should put it in such a way
that bonus becomes something which is
a matter of a well-carned right of the
employees. For that, the attitude of the
Government must be more-pro-employee,
rather than pro-employer. My feeling is
that the attitude of the Government has
been by and large pro-employer. This
must go.

The Railway Minister is sitting here,
of course in connection with the next
item of business; but I would utilize this
opportunity to say that the workers who
are in the public sector, some of them, are
getting bonus. What about boous to
cmployees in Railways, P&T., the
Ordnance factories and other units in
Government ? They should also get
the same rights in respect of bonus. You
cannot dismiss the point, by saying that
too many people will then be involved and
80, you cannot agree to it. If it is true
with a thousand employees or 1 lakh
employees, it should be true with 5 lakhs
or 10 lakhs of employees. The principle
is the same. Tl‘!e burden is no doubt
increasing, but if Government is pro-
labour and pro-bonus. I think that the
Socialist Mimnister Mr Dandxvate will
see to it that some cflort is made to give
bonus to Railwaymen as aleo to 'P&T
employees and others. s
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I do not know why the Bonus Com-
mission has not taken enough pains to go
into this question in detail. I also do not
know why the Bhoothalingam Committee
did not go fully into this question under
Chapter 8 of their report, entitled
“Honus"'.

Bu! all said and done, it seems to me
that more and more confusion and lack
of clarity is there rather than more clarity
and more firm view on this question
Therefore, I want to conclude by suggest-
ing that if bonus is a deferred wage, as
it 18 said, let Government's deferred deci-
sion on this yuestion not be there all the
time. Let them take a decision once for
all and decide on a particular, logical,
rational, just base as to what they want
1o do, so that workers would know it,
employers would know it, and  the
Government would know it There
should be, once for all, a final decision,
and no more unnecessary demand will
take place in this country I would sug-
gest that the Government must not only
discuss it in a triapartite conference—
Government empluym and employees—
but also ensure setung up of the prl:gcr
'msm‘nincrrl to go into this question so that
people who are working in various units
and factries get their legitimate due
and this business of issuing an ordinance
every year before the festival season starts
and when the festival secason is over,
replacing it by a Bill will not be there.

is is my request and this is my appeal,

DR. BIJOY MONDAL (BANKURA,
Mr. Deputy Speaker, the role of labour in
economic development of the nation
is wvery very important. I think our
Government has also realised this impor-
tance of the labour as a principal instru-
ment for achieving the targets of plans and
economic progress.

If we want more production, we must
give incentives to the labour in the form
of bonus or in the form of labour wage.
If there is more production, then there
is more employment in the country.
It means there will be more investment,
more employment and more productivity.
The way of improving productivity is
to give incentives to the workers. In
this system, the worker gets some interest
in his output and it is, at present also
linked with the bonus. The bonus paid
w be taken into account om this factor

In this connection, I would like to men-
tion that labaur in our country is not
satisfied with the performance of the
previous government.  In this connect on
you can sce the bank employees, electricity
workers, bidi workers and many other
industrial workers. They sre not satis-
fied and that is why they are continuously
going on strike, We sec that there b
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labour unrest in different parts of our
country.

So, 1 upon the Government that
they sho:'l:]rgecomider this problem as a
whole and evolve a national policy—I
should say in the words of my colleague,
Prof. avalankar—a national labour
policy wahich it become really beneficial
to the labour, and not in a piecemeal
manner like bmdgmﬁ it year by year.
Even now we find that due to certain
technicalities, many of our workers
who were discharged during emergency
have not been reinstated. Their cases
have to be considered also. If wedo
not consider it and if we fail in this, then
the ess of the country will be ham-
ed, interest of the nation will also be
ampered and there will be stagnation in
our economy. Though I support the Bill,
1 urge upon the Government to take note
of these things and take steps so that
workers are not deprived of their dues
which they deserve.

SHRIMATI,PARVATHI KRISHNAN:
(COIMBATORE) : Mr.  Deputy

Chairman, Sir, ..

MR. DEPUTY-SPEAKER : I ncver
saw you in the Rajya Sabha.

PROF. P. G. MAVALANKAR : Sh-,
wants to go to the other House.

SHRIMATI PARVATHI KRISH-
NAN : It is a slip of the tongue; it
happens like that sometimes.

There are two days in the ycar when
we have to congratulate the Ministers and
we wish him well. One day we do it
without any reservation whatsoever, and
that is on the (8th of April. But on the
day when he brings his annual performance
of an amendment of the, Payment of Bonus
Act, then we have to congratulate him
with reservation. This is happening
every year—one day in the year without
reservation, whole-heartedly and  very
warmly, and the next with reservation . .
(Interruptions) Mr. Dandavate, we can
withstand any agitation, because we are
usually in the nght,

Therefore, I welcome this Bill. Any-
way, the point is, as far as this Bill is
concerned, while 1 appreciate what is in
the Bill, I am very very sorry for what
is not in the Bill. It is hoped that the
Labour Minister, at least at this late hour,
would fulfil the commitment that is there
in his election manifesto, namely, that
bonus is a deferred wage. Why not make
it a ent feature of the statute
book 7 But that is not done. A%"un.
we arc having only ad hoc decisi om
year to year.
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Again, with regard to the ceiling on
bonus, The Minister has stated in the
Statement of object and Reasons in the
sccond para :

“Considering the almost unanimous
demand of the working class that th=
Payment of Bonus Act should be
amended to provide for payment of
a minimum bonus . ., "

The Minister is now becoming very
responsive to the unanimous demand of
the working class. A unanimous demand
was there from the working class at a
convention on the 1gth November,
followed by a workers’ march to the
Parliament House on the gzoth of
November, and the Minister has assured
them that he is calling all the national
trade union organisaions to discuss
the Industrial Relations Bill with them —.
He has stated that he has brought this
Bill on bonus on account of the near-
unanimous demand of the working class.
Then what happens to the near-unanimous
demand that Lﬁe ceiling on bonus should
be removed ? Why should he not have
included that ? Because, that is also a
unanimous demand here in this House
also, except for one Member who spoke
yesterday, betraying the election manifesto,
on the basis of which he has been elected
to Parliament: I am referring to Dr. Ramji
Singh. Here is this House also everybody
has talked about bonus being deferred
wage and bonus for railway, P& T emplo-
gcca and defence workers . . .(Interruptions)

hri Balbir Singh, we all know what he
reminds us of. There is an age old saying :
red rag to the bull. Shri Balbir Z‘.mgh
insists on the new sayings : red turban to:
the opposition.

SHRI RAVINDRA VARMA : On
the Bull ?

SHRIMATI PARVATHI KRISH-
NAN : To the bull. You are literate
enough, Mr. Minister, though, may be,
politically you arc not so literate

Coming back to the question of
bonus for P&T and defence employees,
the other day, on S“uﬂhr the Minister
who is interested in the welfare of women,
particularly of working women, had
organised a Conference, rather his Minis-
try organi a col;ferencr, which was
v raciously presided over by Shrimati
RC:;"‘L Devi. And there weydimuﬂ
the question of the interests of working
women. Therefore, when I speak about
bonus for the P&T workers, remember
that I am spraking on behalf of those
thousands of telephone operators—whose
work incidentally would be so much more
efficient if there were fewer men in the
t one department. Those who are

ing there day and night are denied
bonus. So, where is your interest in the
welfare of working class women ?
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Secondly, when we ask for the removal
of the ceiling on bonus, remember that
in the drug industry in this country there
is a very large complement of women who
are working, and the drug industry is
on record as earning perhaps the highest
profit of any industry in the country.
And these women are being denied more
than 20 per cent bonus becauselof the lack
of intelligent approach of the previous
Government,, When they brought the
Bonus Act, they used it for putting a
ceiling on bonus, which is being unani-
mously opposed by every section of the
working class. That is why we have
been demanding that you should remove
the ceiling on bonus.

Lastly, we have been demanding that
we should have the right of inspecting the
accounts. Already yesterday many Mem
hers have spoken on that.  We know very
well, and the Minister also knows, that a
far as the accounts are concerned, a lot
of cheating of the working class on the
one hand and of the Government and the
exchequer on the other takes place.
Therefore, we are demanding inspection
ol accounts because we have seen it again
and again. If you look back to the last
few years, you will find that every time it
losked as though bonus was going to be
declared, immediately the balance-sheet
shows a particular rate of profit. The mo-
ment bonus is declared, immediately the
balance-sheet changes overnight, and the
profit goes down. We have scen it in
Lakshmi Mills, Coimbatore, Indian
Aluminium in the South, we have scen
it in many concerns, particularly in the
cement industry, Then, what happens:
As soon as this happens, a new balance-
sheet comes and suddenly the workers who
have been under the impression by the
carlier balance-shggt that they arc going
to get at least 20 per cent if not more
through hard bargaining, find that it
has gone down to the minimum. In 1975,
during the emergency, the balance-sheet
showed that the workers were entitled to

' 20 per cent. Then, in Lakshmi Mills,
which is one of the 75 monopoly houses,
particularly, as soon as the minimum
bonus of 4 per cent was declared, suddenly
they found that the profits had gone down.

Sir, Mr. Kanwarlal Gupta’s back may
be very handsome, but I do not think
he has the right to stand between the
Minister and the Member whois speaking.
He is  a senior Member of Parli t
but he is continually a breaker of the
rales of procedure and decorum of the
House. Again and again I have seen
him doing it. I wish Mr. Kanwarlal
Gupta, you will stop doing this kind of
thinz.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): I relish your objection madam.
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SHRIMATI PARVATHI KRISH-
NANM : He may have charm in his face,
but he arrogates to himself scmetimes
a sense of sup:riority, and I want to show
that arrogation is something that he is
not entitled to.

15+00 brs.
SHRI KANWAR LAL GUFTA: You

are losing your temper unnecessarily.

SHRIMATI PARVATHI KRISH-
NAN: I am not losing my temper.

SHRI KANWAR LAL GUPTA:
What has happened to you ? Are you in
a proper mood? [ do not know.

SHRIMATI PARVATHI KRISH-
NAN : I am sorry that you do not  know.
I can give you only reasons but not
understanding.

In conclusion, I would appeal to the
Minister, while we are lending Eim support
in passing this Bill. because we are in-
terested in safeguarding the bonus of the
workers for this year, that he should as
early as possible bring forward a compre-
hensive Bonus Bill for all sections of the
working class. 1 want to stress that I
do not want the side-tracking of the issue,
We have had enough of it from Mrs.
Gandhi and we do not want to hear it
again and again from this Government
also. Therefore, we want bonus for ALL
sections of the working class and the re-
moval of the ceiling and alro the right
to inspect the accounts of all companies
by the working class.

SHRI B. K. NAIR (Mavelikara): Mr.
Deputy Speaker, this is the second time
that we are faced with a situation where
we have to pass this Bill. The Ordinance
is there.  That can be sustained only by
a measure of this kind. What does it
result in ? Every year, the festivals
come, the agitation starts. The agitation
starts in arcas where the festivals are
celebrated. There are agitations by the
workers in Kerala on the eve of Onam,
in West Bengal, on the eve of Pooja.
The result is, only after the discontent is
created, some go-slows are started, some
strikes are resorted to, the unwilling
Government comes forward with this
sort of a measure.  Itis high time that the
Government took up the matter seriously
and brought forward a comprchensive
Bill, incorporating many of the sugges-
tions that I may be making.

15.0a hrs.
[Dr. SusmiLa Navar in the Chair]
The Government now takes the stand that

it is upholding the rights of the working
class. The Janata Party declared before
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the 1977 Elections that 8.339% bonus
would be made a part and parcel of
the workers’ rights, as a matter of defer-
red wage. Even though the Janata Party
cam: to power in March 1977, you will
rem:mber, Madam, that upto September
1977 thzre was no declaration of bonus
or the acceptance of the workers’ right
tybyiai  Tillthen, the haggling went on.
An off:r was made that they would start
.with zero per cent in losing concerns,
2% in som* concerns with marginal pro-
fit, then 4%, 6% and B% some sort of
graded rates.  But when this was rejected,
ultim itely, the Government was forced
to give th2 minimum bonus. In fact you
will rem=mber that the Kerala Govern-
m=nt decided unilaterally that without the
permission of the Central Government,
they are going to declare 8.33%, bonus;
ultimately, on the 16th Septemnber, 1977,
the unwilling Government was forced
to this situation. In fact, the Kerala
Governmznt was supported by the West
Bz=ngal Gisernment which declared that
since pa)j « was approaching, there was no
escape for them but to offer bonus to the
workm=n. Squeezed by the State Go-
vernm:nts, the Central Government
«ams to this decision. The unwilligness
on the part of the Government to offer
bonus can bz observed even now. Till
September, they waited. 1t is taking a
pretty long time to amend the Act and
20 bring forward a comprehnsive le-
gislation. Again an  Ordinance was
issued. This Bill is before us. 1 would
appeal to the Minister to give serious
thought to the problem of amending this
Act anl introducing a comprehensive
degislation removing all the lacuna and
providiag for payme=nt of bonus to all
sections of the working class

The first point on which the Act is to
bc amended and is to be seriously taken up
is to widen the scope of the payment of
bonus. There has been a talk by res-
ponsible persons and even by Ministers
10 rpay bonus to railwaymen, P&T and
Defence people. It has been said, re-
<ecntly, at Indore by a responsible Mi-
nister that all these workmen are entitled
to bonus. But since it would entail a
burden of about Rs. Goo crores on the
exchequer, it will take some more time.
That is how he explained it. The
Railway Minister came forward with a
suggestion that since the railwaymen
have already got some benefit amounting
to about Rs. 120 crores or so they should
not press for bonus at the moment but
that it will be considered at some time in
the futu-ee. At the same time, he cau-
tioned them that the railwaymen cannot
be isolated in the scheme of bonus.  Since
a heavy burden will be cast on the ex-
chequer. But these excuses will not
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prevail in the long run. I would appeal
to the Labour Minister and the Cabinet
to take a decision on this issue because
it is a fundamental matter. The Cabinet
should take a decision on it. 1 would
request the hon. Minister to come forward
with a comprehnasive Bill at an carly
date.

There are other points also to be consi-
dered.  The lirst one is to widen the scope
of the Bill. It is not only a guestion of
including the railwaymen, P&T and
Defence employees.  The responsibility
is not guing to stop there. If vou pay
bonus to the railwaymen, naturally, the
Rail Bhavan people will also be entitled,
So many others will come in. Uuti-
mately, we will come o a situation where
13 months' salary will have 1o be paid
to employees for working fur 12 months.
‘That is what is going to happen. That is
a situation which we cannot escape. It is
not only that these industries are 1o be
covered but I would like the small-scale
Industries and the cottage industry also
to be included. We are limiting the
scope of bonus to certain industries em-
ploying a certain number of people. We
are now going to develop the country-
side by introducing small-scale industries
and cottage industry. It has become a
national policy to widen the scope of
industrialisation by rcsorting to small-
scale industries and village and cottage
industries. How can we prevent these
people from getting entitled to bonus ?

After all, they are not even getting the
minimum wages. Their wages arc not
protected by any legislation, not even by
the Minimum Wages Act. 5o, there
should be no restriction in the matter of
giving bonus to the small-scale industries,
the village industries and the cottage
industry. All the small-scale industrics,
the village and cottage industries and
even the khadi industry should be covered
by the Bonus Act. It should be a part
of the national wage policy.

The maximum limit of 20 per cent has
been imposed. We know how various
companies and industrics which are in a
prosperous condition go 1o the extent
of paying much more than 20 per leent
bonus even now. But they have resort
to certain other methods and subterfinges.
They will call it by other names, like,
present, donation, loans not to be repaid,
ex grajia payment, etc. So, this limist
of 20 per cent is being  violated even now.
Where is the sanctity of maintaing 20
F cent?, Don't put any maximum
imit. Let the employers who are reason-
able enuogh, let the industries which are in
a prosperious condition, pay more amoun

bonus. The absolute limit of 20 per
cent should be done away with.
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Then, there is also the minimum limit.
I am not talking of 8.33 per cent. Thatis
guaranteed. But there is another limit
of Rs. 100/-B.33 per cent is supposed to
correspond to Rs. 100, That means a
months’ wage. Are there any organiscd
industries, any units, in the country whrre
the wage is only Rs. 100 a month ? Is
there any industry worth the name where
the wages are Rs. 100 a month ?  Even
a municipal worker gets over Rs. 300/-
a month as wages. The Bhoothalingam
Committee has recommended
Rs. 100 as a minimum wage. That is
forming a limit for the minimum bonus.
I think, the Bhoothalingam Committec’s
ihost is still haunting the corridors of the

abour Ministry even though its report
has been buried deep long ago. They
have taken the stand apparently on that,

So, this Rs. 100[- should be done away
with and I feel the limit can be raised to
at least Rs. 150/ per month. So, that is
in regard to the maximum and minimum.

Madam, I feel there is time enough.
Now it is only December and again the
agony is likely to come up only in Sep-
rember. But I think the Ministry should
wake up at lest now so as to be able
to present a complete Bill before
Parliament at least jn the Budget Sesion,
There is time enough to prepare a Bill.
The Minister has convened a conference
of the Trade Union leaders. Let him
come forward with a Bill so that, before
the festival scason stars, the Bill will be
already enacted into law and he won't
have to face this sort of fait accomy [i si-
tuation coming up and a sort of bonanra
being offered. Let me appeal to the
Minister to come forward with a com-
prehensive  Bill.

SHRI CHITTA BASU (Barasat):, The
Statement of Objects and Reasons of the
Bill itself says that it is the object of the
Government to maintain siatus gup which
existed in the year 1977. Here, exactly,
I have got something to say.

Ifit is the policy of the Government,
with regard to labour, to maintain stafus
quo, then I have to say, with all humility,
that it is a dangerous policy of the Go-
vernment of the Janata Party. So far
as the mood of the working classes of our
country 1s concerned, I think the Hon,
Railway Minister—a former Trade Union
leader—is quite well aware of the fact
that the mood of the working class in India
is not for Status gue. The use my one
words, it is to break the status gus and
make democracy advance. (Interrupiign).
Therefore, my first important comment
is that if the object of the Bill is merely
to maintain statis gue, it is all the more
provocative to me—and when I say ‘me’
it is not ‘me’ but the working clas outside,

3663 LS—o

Now, coming to the bonus itself, Mad: m,
vou will agree with me that the concept
of bonus has undergone a radical change
ll\\ring the last ynarter of the century.
While it was earlier recognised to be
merely a gift of the employer, it has now
been accepted as a statutory right. But
stillthere is a certain issue which raises a
controversy. ‘The controversy is whether
bonus is to be linked up with the question
of production and productivity, This is
the real point in the controversy that still
exists todday. 1 think he will agree with
me and all the Janata Party Members
will agree with me, along with you, Ma-
dam, that the Janata Party has made it
clear in itr electaral promises that the
qquestion of bonus will no longer be a
qquestion of controversy and it has to be
accepted as a concept of deferred wage.
Again 1 find that the policy ot the janata
Government is the status grvo policy,
following the fuotsteps or the erstwhle
regime. The previous Government had
committed a much more dangerous thing;
it was, I think, the 1975 or 1976 Bonus
Amendment Act—it was the mischief
of the Emergency— which knecked down
the very basis of the concept of bonus
as defcrred wage. At least, as a con-
cept, bonus is to be recognised as  a help
to the worker in order to narrow down
the gap between this actual wage
received nd the living wage to be given.
At least that was the accepted principle
following scveral rulings of the Supreme
Court of our country. The greatest mis-
chief that the erstwhile regime committed
was to knock it down. The workers were
deprived of the very concept of the bonus,
even on the basis of the Supreme Court
ruling. 1 do not want to take much time
of the House., But on of the electcral
promiscs of the Janata Party is to undo
the mischief of the Emergency, The pro-
vision which 1 have mentioned in the
Payment of Bonus Act also falls within
the ambit of the Emergency regime.
Now two years have :lq.'el}c at mis-
chief done to the working class during the
Emcrﬁency has not yet been undore,
And this effort on the part of the [Govern-
ment to have an ad hec allotment or clin-
ging to the policy of status gup is nothing
but perpetuating the Emergency mis-
chief, would, therefore, the Go-
vernment to fulfil their electoral promise
and accept the principle of bonus as a
deferred wage and bring a suitable legis-
lation in a comprehensive manner, so _that
the electoral promise of the Janata Party
to the working class can fulfilled.

I have only one more point to add.
Even before the Act of 1965, the question
regarding broadening the scope of the
Payment of Bonus Act was raised. Ear-
lier the competitive public sector units
were under the purview of the Boows
Act, although bonus was being paid by
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way of ex-grahia payment. The question
was to cxtend it also to non-competitive
units of the public sector industry and the
departmontal-run industries like the
Railways and the P&T. Now, when
I speak of a comprehensive Bill, we expect
that not only the Emergency mischiel
wiuld be undone in the ncw legislation,
in that comprehensive lcgislation, but
this demand, the universal demand, of
th= working class for the extended co-
verage of the Bonus Act to include all
public scctor wunits and departmental-
run units, particularly the P&T and the
Railways would also form part of this
new canadrcheasive Bill. He is one of
the m~mbers, as far as I remember, of the
Ministerial Co nmittre to decide upon the
issue of extension of bonus to the P&T
and the Railways and all other depart-
mental-run organizations. 1 am glad
that the former trade union leader, now
the Minister of Industries, Comrade
G=orge Fernandes, is also in that Com-
mittee. . ...

AN HON. MEMBER : He is the Ghair-
man of that Committee,

SHRI CHITTA BASU: I stand cor-
rzzt:l: u:' is the Chairman of that Com-
mittee. Why are wo taking so much of
tim= to decide on this issne of providing
a legal and statutory right to the em-
playees of the P &1 and the Railways
to have bonus ?  Sir, il you
will allow me to quote, T  will
only quote the opinion expressed by the
Labour Minister in 1971 when of course
he was not in Government, Also it was
said on 26th March 1971 and I quote:

“On 2fth March, 1971, in the Rajya
S1H1a the Union l.nauur Minister,Shri
R.K. Khadilkar is reported to have
said that the proposed to bring suitable
legislation in due course to include
the noa-competitive public sector
undertakings within the purview of the
payment of Bonus Act. A similar
pronouncement  was made by the
Minister on 1st July, 1971 in the Lok
Sabha stating that fresh legislation
would b broagat before  Parliament
by which the entire puhblic sector would
bz brought under the purview of the
Bonus Act.”

Therefore, it is not the demand of to-day.
The Labour Minister in July 1971 had
to make this pronouncement in that House
and in this House also. That means—
I meantion this to prove it—the demand
is for coverage of the Bonus Act to the
departm-ntally run industry and public
sector undertakings. It has  alrady
amum~d a universal character. It has
been very well displayed on 20th No-
vember by the entire working class people
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of our country and irrespective of the
political affiliation, the working class
cxpressed in strong determination to undo
the mischief which is going 1o be inflicted
upon them in the shape of the Indu:trial
Relations Bill. But that note reflects the
entive working-class which Government
should take note of.

SHRI PURNANARAYAN SINHA
(Teepur): Madam, Chairman, 1 rise to
tu appreciate the steps taken by the hon.
Minister for Labour te introduce a Bill
to cover the ordinance issued for the resto-
ration of bonus to the workmen. But,
I feel that such a piccemeal legislation is
only a lilling-up of gaps though the national
duty towards the working class people
should not be neglected.

Ever since the Bill came up before the
House, the Minister in a mecting ol the
Consultative Committee made an an-
nouncement that we would, within a
period of three months, discuss about
bonus which is a roconal issue for the
working-class people of the country.

From the workmen's point of view bonus
has been accepted to be  a part of the
deferred wage whicli is linked with the
idea of the distribution of wealth. The
management makes money but they are
giving a very paltry sum after deduction
of all their expenses as allocable surplus
to be distributed as hanis 1o the workmen.
Even though a unit makes profit yo1 the
workmen are denicd their bonus. (“ne
unit is linked with another losing unit
of the same concern apd in the process
due bonus is denied. S0, when bonus
has been acceptled as deferred wage than
Government  should be able to bring
forward a comprchensive Bill on payment
of bonus to workmen and not like this
way. Even when the question of honus
came up after the emcrgency was over,
Government should have been able to
bring forward a comprehensive  Bill
covering all aspects.

W: know that within nine months of
the ¢lose of the vear a compnay is to de-
clare bonus and thereafter  distribute
it. In Eastern India—why only Eastern
India practically all over India—Durga
Povja has become the main celebration
when the bonus question always comes
and there are disputes everywhere. t
is hardly without agitation and giving
notices of strike that the workmen get
bonus. Even after this Ordinance the
right of w. kmen (o get bonus is being
challenged = d (lc cascs are pending
before the Latour Courts and Tribunals
for ascertairiie (he quantum of bonus.
There shou!l ¢ 4 law to the cffect that
within four months «f the close of the
veur the management are to declare the
quantum «f bunus and after the balance
sheet ete. is examined by the recognired
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trarls wiion the question of honus is de-
cide'l within two months.  Tiere should
he a comarchensive Bill for this purpose.

At the same time when we aceept the
principle that bonus is deferred wage
wiy d you deny bonus to the people who
are working in the P&T, Railwavs and
others witn have been clamouring for it?
W find diff'rent statements coming on
this qquestion of bonus,  Sumrwhere some
minister savs that question of honns will
be decided within the next three to
four months and at same other place
another minister says that the sub-com-
mittee of the Cabinet will decide whether
tapavand how much to pay to the Railway
workers etc. When it has been derided
that honus is deferred wage, then why
deny it 1o one section of the workers?
So, I request the  hon'ble Minister that
in the ensuring recess period we must
have the draft of the Bill covering all
aspects of bonus. We expect a compre-
hensive bonus Bill removing the conse
traints in the earlier Billand the difficuities
ereated  subseguently, 1 hope in the
coming budget Session we will pass the
new bonus Bill.  So, madam, 1 conclude
by saying that Railway and P&T
workers should also be given bonus and
these workers must get bonus before the
close of the ftinancial year and even
carlier, if possible.  With these words,
I support the Bill.

SHRI SARAT KAR (Cuttack): Ma-
dam Chairman, 1 rise to support the
Bill.  There is nothing much to debate
o this Bill. We know it seeks only to
replace the ordinance. I only have to
congratulate the hon, Minister and our
Government that they have stuck to their
commitments made. As you know,
and as has been discussed  already, during
the cmergency, not only the political
rights were snatched away, but even
the right to get bénus was snatched away.
So, it is not a very easy thing that we
get this now. Let us not take it casy.
It is easier said than done. In respect
of ceilings and other things, the demands
are going on. I don't defend that
everything has been done in this Bill.
I also support the views of Mr. Mavalankar
that there should be a national policy
and I also support Mr. Chitta Basu't and
Mr. Purunanarayan Sinha's opinion
that there should not be any adhocism.
Some thoughts can be given. Some
concrete |hl£e can be given. That is
all right. ut it is easier said than
done. It is very difficult to do it
because we have to analyse every section
o opinion. We have to take all the
points into _consideration concerning the
interests of the industry. We have to
look to the economic and financial pic-
ture of the country and also the demands
of the labour. It should be full
gone into. All these things have to be

lovked at from a balanced point of view.
A balanced approach is necessary. It
cannot be done overnight.  ‘Therefore,
from one stardpoint alone, yeu should
not judge this thing. 1 don't have to
give any offhand suggestion because it
requires special expertise, and also deep
consideration of opinien from allsections of
the people. It is the unanimous demand
of all sections of workers tlat they shovld
gel the miniumum  bonus.  As we know,
sometimes this  does not happen and
the indusirialists do not do it. In small
industry also sometimes the capitalists and
the union lcaders differ and they don't
give this. 1 also find this. The Go-
vernment servants have a recured service.
They have the leave and gratuity bene-
fits.  They have all sorts of such benefits.
The workers are usually being denied
these benefits,  Therefore this Goverrment
is convinced. 1t was our cemmitment
that there should be at least 8 minimum
of Hgg per cenl bonus, That was re-
stored, 1 congratulate the Jarata Go-
vernment for that. ‘They have restored
not only the political democracy but at
least some sort of distribution of wealth
in a very very small way. But it is also
veonome demoevacy that has been given,
Su it is also a meat achicvement.

It has been argued by some people
that it only restored the status gue  Put
you know, even this restoring of the status
quo was an almost impossible task. The
country was going in a different dircctien
altogether. We are just reversing the
gear. It has only started. The process
of history is just being started. 1 know,
we cannot do everything overnight and
that too, in a democratic way. in a demo-
cratic manner and that too, when the
Janata Party is facing all sorts of criti-
cisms and also sometimes physical vio-
lence. But any way, my point is this,
After replacing this Ordinance by a Bill,
I request the hon. Minister and the Janata
Government to look into all these sug-
gestions which I have mentioned. There
is of course the Industrial Relations Bill
which is before a Joint Committce. So,
all these things will have to be taken into
consideration.

Just one point 1 wish Lo mention before
I close my views on the debate. Itisa
usual thing that we get aid from variows
foreign countries. We ask for loan for
the development of our industry. With
regard to USSR and China, their political
colours may be different.  But there are
countries which are helping other coun-
tries with some other political colcur or
political opinion hecause t}’f"’ find scme
development, some growth, in that other
country. Our country is usually criti-
cised for our industrial p .
Sometime, I know Shrimati Indira Ganchi
once justified during the emergency, the
abolition of the right to strike and all that.
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I don’t wani the rights of labour unions
and workers to be curbed in any way.
When you speak of national wealth, we
should look 1o the interests of labour
as well as the state of the industry.
Because, that alsu comes in the question
of national wealth.  Simply saying off-
hand that you should give bonus in the
name of bonus or raising the ceiling from
20 per cent 1o sumething clse is absolutely
noe justice.

-t

Thereis an old story in the Dasakumara
Charitra of the old days. In a Kingdom,
water, sugar, salt and gold—cveything—
was available at one piise but that kingeom
ultimately faced crisis.  Sometimes we
have to think about it. Minimum of
B.33 per cent is justified. When you
increase it you have to link it with some-
thing like thc incentive bonus, People

have said “Work for that". Pcople have
said ‘You should earn that." You should
not create a situation whereby there
will be unending rivalry between the
unions. This should not happen. You
should not create a situation where the
industry cannot be run., Otherwise
there will be every day threat and de-
monstration for higher wages. So all
these things have to be balanced. Ceiling
can be crossed on some conditions. It is
said, whether there arc losses or something
clse, there should be minimum bonus.
Woe are trying for workers getting the
minimum, bread, minimum financial
right, minimum political right. Here also
mini b hould be equal for
everybgdy., Nobody should escape that.
Those things shoud be considered. Those
incentives should be given. You should
reward those who are disciplined, who
add to the national productivity. Those
who produce and add to the national
wealth must be considered. During one
of my tours to West Germany, 1 talked to
the workmen there and asked their views
on the ‘go-slow and strikes'. They said
that by slowing down their work, the
national wealth would also get slowed
down and therefore they would not like
to do that. That much conscience
should be aroused among our workers
also while ?m_ring bonus or any other
incentives, am also a trade unionist
and also a representative of the workers
in a limited manner. Butstill as a citizen
of this country, as a responsible Member
of this House, 1 also feel that the interests
of the workers should be balanced with
the interests of the nation. We must take
everything together and it should be the
national policy. The national policy
should be so framed that it protects the
interests of the labour as well as the
nation. I congratulate the Minister for
bringing forward a legislation to replace
the Ordinance.
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THE MINISTER OF PARLIA-
MENTARY AND LABOUR (SHRI
"RAVINDRA VARMA): Madam Chair-
man, I am deeply grateful w the hen.
Members who participated in the debate
and welcomed the Bill. My  hon. fricnd
comrade Parvathi Krishnan, though her
name is neither similar 10 nor rhymes
with that of Ben. Adem “led all the rest”
In  congratulating me for two things.
Madam, 1 will not be wrong if 1 sav that
I do not deserve congrutulations for
cither. She said that 1 deserved un-
reserved congratulations on the 18th April.
She is very well aware that there is nothing
to_congratulate me on that day, for the
achievement of that day, and the other
day she said was *‘the ‘day on which 1
introduce this Bill every year. and according
to her, I carn her jcongratulations
with the rescrvations®.

Now, Madam, as far as the content of
this Bill is concerned and the objective
of this Bill is concerned, there is no di-
flerence of opiniun in this House. But
quite a few points have  been made,
and quitc a few considerations have been
urged mainly to impress on the Govern-
ment the need to have a comprehenive
legislation on the question of bonus.

any hon. Members said that the Go-
vernment was giving evidence of adhocism,
and the Government was introducing
piccemeal legislation. My hon. friend,
comrade Chitta Basu, is well aware of the
difference between ad hocism and status
woism, and I do not have to argue with

im to prove that there is an element of
progress in this Bill inasmuch as it restores
whatever was taken away and thercfore
if there is an element of the restoration
of the slatus guo, then it is an clement of
the restoration of the siafus que ante Emer-

cy and therefore it does mark a step
F::Iwud Now, Madam, my hon. friend,
the Railway Minister, who 18 well versed
in Lenin, whom Shrimati Parvathi Krish-
nan will regard not only as literate, but
also politically literate, points cut that one
step backward may be a preduce to two
steps forward. In  any case the point
that was urged before the House was
that the Government should introduce a
comprehensive legislation on the question
of bonus. On this there are no two
opinions. The Government has stated in
this House and outside that it wants to
bring forward a legislation which does
not itself to the ch of ad hecism.
Now, am, the main criticisms about
the current situation were the usual cri-
ticisms that we hear. 'When I say usual,
1 do mot mean tn use the word in my de-
rogatory sense. It i{s because we arc
Familiar  with these arguments that
‘Ixrefer !:)hthem as ‘usual’. It is l:l-ot

cause the arguments do not ve
weight, it is not because we do
not think that some of them are
very validly made, but because they are
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made often that I say they are usaul
arguments. These arguments referred to
questions of (1) covera?E, (2) the quantum
of bonus, (3) the ceiling that has been
imposed in I.?IG present legislation on bonus
and (4) other matters like the right to
inspect accounts and the like of which
some hon. Members referred.

As far as the question of cowverage is
concerned, it is well known to the hon.
House that we have never taken the view
that the bonus legislation should classify;
inasmuch as there is justification for the
institution of bonus which is claimed to
he a deferred wage or believed to be a
d=ferred wage, there is a strong case to
arguc that the benefit of a deferred wage
or the bencfit of the bonus legislation must
be available to many others who are not
covered by the legislation.

Som=> hon. M:mbers did arguc that
bonus should be treated as a pay for the
13th month. If it becomes universally
applicable, then it does take on the
character of pay for a 13th month, whether
vou call it a deferred wage or something
else. I do not think it is necsssary
to enter into the history of bonus legisla-
tion in this country, or into the various
definitions that held the ficld in different
quarters from time to time; but [ want to
say that the Government is seized of
this question.

While referring to this question, hon.
M :mbers did mention the fact that today
the workers in the Railways, P&T., De-
fence  establishments and many other
undertakings do not have the benefit of
the bonus, Hon. Members will recall
that when we introduced a similar Hill
last time, we did tell the Houste that we
are committed to an examination of the
need for the kind of coverage that we can
introduce in this legislation, or in a similar
legislation. In conformity with and in
pursuance of this statement that we made
in the House, efforts have been made and
are continuing to be made. A study has
bxen made of the implications of the
extension of coverage and of the manner
in which the benefits which the bonus
legislation confers on different sections,
ean be  extended to other tections. As
the House knows, a cabinet Commitiee is
stulying this question.

Tt mav w:ll b said, as mv distinguished

-friend Shrimati Ahilya Rangnekar said

the other day with much force in her
well-argued and forceful speech, that nearly
2 years arc over, and the Government has
not come forward with a comprehensive
legislation on this question. T must tell
her that we do realize that 2 years arc
nearly over; and it is incumbent on us,
and necessary for us as soon as possible
to bring forward a comprehensive legisla-
tion on this question. T can assure her

that efforts are being made in  this direc-
tion, so that we may not take more lime,
which hon. Members may like to describe
as inordinate delay.

Then, the question of quantum was
raised. My friend Mr. Ravi, who is not
here, suggested that the quantum should
be raised from B.33 per cent 10 10 per cent
or more. ‘This again, 1 respectfully sub-
mit, 13 not a new suggestion.  Even in the
Bonus Review Committee, there was a
suggestion that the minimum should be
15 per cent. One member of the Com-
mittee did suggest that it should be 15
per cent. [ Interyupti:ng) ’

SHRI M. RAM GOPAL REDDY
(Nizambad): Then the whole bhudger of
the Government of India will RO
towards bonus.

SHRI RAVINDRA VARMA: The
question before us today, as some hon.
Membsrs have pointed out, ix how to
ensure that a minimum of 8.33 per cent
is available 10 everybody.

At the moment, therefore, they are mope
concerned with extending coverage and
ensuring this benefit or similar benefit: for
all, rather than increasine the quantum
nominally. Therefore, it willbe legitimate
and right to argue that at this moment
our attention must be devoted more to
the extension of coverzge than to increas-
ing the quantum of the compulsory mini-
mum bonus.

(Interruprtions)

Everybody can argue for himself. The
hon. Member is arguing for himself.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) : Only
sugar magnates are excluded,

SHRI RAVINDRA VARMA : It was
pointed out that profit is increasing in
many undertakings. My hon. comrade
Shrimati Ahilya Rangnckar as well as
some other friends like my good friend
Mr. Krishna Murthy, who spoke in his
cloquent and chaste Tamil, pointed out
to the fact that in the case of many under-
takings, profits are increasing.  In spite
of the fact that some undertakings
are earning 100 per cent or more proft,
the workers are not in a position to
claim more than 20 per cent bonus. This
was the argument that the hon. Memher
gave, and other hon. Members repeated
insupport of what he said. This is
the same as the argument related to the
imposition of a ceiling and the necessity
for the removal of ceiling.

SHRI K. KRISHNAMURTHY
(Dhumqmrig. i When the production
was at Bo%, the workers were griting 209
bonus, when the production is at mo,/Z
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the workers were declared only minimum
8- 33% bonus. Why this is happening !
This is my contention, This has happ-
cned in India Cements Ltid,

SHRI RAVINDRA VARMA : 1
thought 1 was referring to  the some-
thing. There isprovision today, as the hon.
Member  knows, for formulae, for agree-
ments on bonus on the basis of productivity
and profit. But we are here primarily con-
cerncd with the question of a compul-ory,
statutory, minimum bouus.  Apart from
this the question of ceiling,  which the
hon. Member raised is very Important,
undoubtedly, but 1 tried to point out lasi-
time that the question of ceiling is related
to the question of looring. My  hon,
friend, comrade, Shrimat Parvathi
Krishnan, who wuis in her characteristic
mood of lanter today argued against a
ceiling. 1 know that some people would
like to have the canopy of the sky for their
roof; but there is perhaps something (o
say, in favour of a ceiling when one is
concerned with the use of that eviling 1o
cnsure a flooring.  This question ol whether
there sould b o cciling at all is also a
matter that is  related to the economic
viability of undertakings and that again
is a matter which should be goneinto while
taking a decision on the amendments, on
the kind of amendments that must be made
to the existing bonus legislation,

My hon. friend, Comrade Ahilya
Rangnekar referred to the question of high
wage islands. That is a very woay
popular phrasc these days, and 1 am not
therefore surprised that my hon, {ricnd
fell a victim to the popular phrase. But
1 would like to puint out to her—since she
comes from an island herselfi—that no
island can exist if it is not higher than the
sca level. Qac can understand the anxicty
about high wage islands and one can under-
stand the anxiety that the argument or the
plea about high wage islands should not
affect the demand for an increase in
wages which is consistent with the cco-
pomic viability of the undertakings. In
fact, my hon friend is aware that recently,
& few months agu, at a mecting that he was
held with the ceatral trade union isa-
tions, it was agreed by the Finance Ministry
and the Administrative Ministries that a
machinery would be set up to ensure cons-
tant consultation between the Finance
Ministry and the Bureau of Public Enter-
prises on the one hand and the central
trade unions on the other so that.....

SHRIMATI PARVATHI KRISH-
NAN :  One question.

SHRI RAVINDRA VARMA : Could
I complete this sentence or should it be
punctuated by you ?
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MR. CHAIRMAN : Let hi i
and then you can ask any qucsll?;n.ﬁn“h

.. SHRIRAVINDRA VARMA : Madun
if you do not want me to yield to the hon,
Member, I will gladly decline lo yicld.

SHRIMATI PARVATHI  KRISH-
NAN : You complete the sentence.

SHRI RAVINDRA VARMA : I
cannot go back to the same sentence,
1 shall try torepeat the idea,but it may not
be possible for me to repeat the sentence.
I said I had a meeting with the Central
trade union organisations, where it was
agreed 1ha1‘. a machinery would be set up
for continuing consultations with them
to enable the Bureau of Public Enter-
priscs and the Finance Ministry to have
the benefit of the wisdom and the  views
of th .central trade union organisations
in formulating the guidelines in relation
to the demand for increase in wages and
dearness allowance in public sector under-
takings. Now the sentence is complete.

SHRIMATI PARVATHI KRISHNAN:
May I scek a clarification from the Minis-
ter 7 Mr. Minister, I presume that you
are referring to the meeting that was held
on the 26th of June, when you requested
the trade unions to call off the onc day
token strike.  The major demand of that
strike, if you remember, was the withdrawl
of the guidelines which the Bureau of
Public Enterprises had issued.

SHRI RAVINDRA VARMA : No.

SHRIMATI PARVATHI KRISH-
NAN : You look at the strike notice. At
that timeyou said that new guidelines
would be drawn up, in which case, you
maintained, that the old guidelines would
not stand in the way of negotiations. But
the letter of the Finance Ministry of Sep-
tember, 1977 reiterated the R:l guide-
lines which the trade unions have brought
to your notice and also rejected  There-
fore, when is your machinery going to
come up ? at about the bora fides
when the same guidelines continue to
operate and stand in the way of wage
negotiations ?

MR. CHAIRMAN: Now let the
Minister complete his speech before in-
terrupting him.

SHRIMATI PARVATHI KRISH-
NAN : I only asked for a clarification,

MR. CHAIRMAN : Afterwards, when
he has completed his speech.

SHRIMATI PARVATHI KRISH-
NAN : When he comes to bonus,

SHRI RAVINDRA VARMA : My hoo.
friend is righ = when she refers to a particular
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date. She seems to be an expert, as far as
dates are concerned. I do not propuse to
prolit from this expertise, however.  But
she was not yuite correct when she said
that the demand was for the withdrawal
of the guidelines. The demand was for
creating conditions in which collective
bargaining would be meaningful and un-
inhibited. That was the crux of the
demand.

SHRIMATI PARVATHI KRISH-
NAN : That is your interruption.

SHRI RAVINDRA VARMNAN @ That
was the crux ol the demand, and it was
pointed out that since the guidelines im
pose  curtain restricidons on the freedom
ol the management  in public  scctor
undertakings W enter inte negotiations
and collective bargaining with (he repre-
seutatives of trade unions, it was necussary
to ensure tht these inhibiting factors were
cither removed or the guidelines were
formulated in consultation with the central
trade union organisations.

SHRIMATI PARVATHI KRISH-
NAN : Pending consultation, withdrawal.

SHRI RAVINDRA VARMA : | am
surc that my hon. friend when she  goes
back and refreshes her mind in the  even-
ing, after the elfuris ol the day, will ugree
with me that this was the crux of the de-
mand. Neow that erux of the demand
was met in the negouations, and that is
why the C=ntral trad= union organisations
decided to withdraw or call off the surike.

The hon. Member then said that the
guidclines have been repeated.

SHRIMATI PARVATHI KRISH.
NAN : Reiterated.

SHRI PAVINDRA VARMA :  Yes,
or reiterated. I am not quite sure whether
she is right in saying this, because I know
for certain that the Finance Ministry has
drawn the attention of the undertakings
concerned to the fact, one that the guide-
linzs which had heen circulated carlier
did not constitute any bar on negotiations
and, two, that a meeting of this kind was
held where it was agreed that there would
be a consultation in the formulation of
guidelines for the future.

SHRIMATI PARVATHI KRISH-
NAN : Please refer to the letter of Sep-
tember.

SHRIMATI AHILYA P. RANGNE-
KAR (BomYay-North Central) : In the
cas= of a Bilmsr Lauric there was an
agreemant, but it was not honoured by the
Buireau of Public Enterprises. They said :
we can1ot do anything aboutit.  You can
ask Shri Bahuguna, who is the Minister.

SHRI RAVINDRA VARMA : Ishall
certainly ask him.

MR. CHAIRMAN : Now may I
request hon. Members  not to interrupt
the Minister ? Let him complete his
speech.

SHRIMATI AHILYA P. RANGNE-
KAR : We are refreshing his memory.

SHRI RAVINDRA VARMA : When
two hon. lady Members are at nic in this
fashion, though 1 do need your protection
in one sense, [ do like to deal with  the
questions that they pose. 1 can only
say that there should be a distinction ¢ rawn
hetween the  question  of  policy, and
individual cases where hon. Members feel
that the policy has not been carricd out.
First 1 explained the position as far as the
policy was concerned.  As far as incividuval
cases are concerned where they foel that o
lapse of policy has taken plice, 1elaliake
up the matier.

SHRIMATI PARVATHI  KRISH-
NAN : You will “examine™ he 1atier.

SHRIRAVINDRA VARMA :  1shall
not only examine the matter, Lut 1 shall
lake up the matter with the  Minister
cuncerned,

SHRIMATI PARVATHI KRISH-
NAN :  Again and again we hear that the
matter will be examined.

SHRI RAVINDRA VARMA : I
thought the hon. Member would rather
like me to examine the matter rather than
reject it out of hand.  So, I am exaniining
it as a prelude to action. The literate
may accc?t things without examination,
but the illiterate arc more elever.

SHRIMATI PARVATHI KRISH-
NAN : The shoe pinches, that is why you
go on repeating yourself,

SHRI RAVINDRA VARMA : The
hon. Member should know where the shoe
pinches in cither case.

I think I have dealt with most of the
main points that were raised. I shall enly
deal with two more.  One is the question
of the right to inspect accounts. I had
stated earlier too that this is a right which
we accept, which has been incorporated
in the Bill which has been intreduced
in this House.

My friend Shri Ramamurthi sug
ested that a high power committee shouﬁ;
be set up. At the moment, a
high power committee of the Cabinet is
studying this question, and afier that
itis felt necesary, certainly hissuggestion
can be considered.



271 Payment of Bonus
(Amit.) Bill

DECEMBER 20, 1978

Demands for 272
Excess Grants

(Rlys.) & Supply. Demunds for Grants (Rlys.)

[Shri Ravindra Varma)

Comrade Ahilya Rangnekar also referred
to bidi workers.  Unlortunately or fortu-
nately, I think, I have an opportunity now
to refresh her memory, and [ would like to
tell her that the bidi workers are covered
by the Act in respect of establishments
where 20 or more workers are working.

T ASHRIMATI AHILYA P. RANGNE-
KAR : Tney arc not geuting it.

. SHRI RAVINDRA VARMA : That
is quite different fromn the coverage of the
Act.

s SHRI M. RAM GOPAL REDDY
(Nizamabad) : In my place they got it.

SHRI RAVINDRA VARMA : You
come froin a lucky place, and the place
i3 luzky that you represent it.

I think I have dealt with most of the
questions that were raised. I entirely
agree with the hon. Members who said
that it is neither wise nor good to bring
forward piecemeal legislation, the legisla-
tion should be comprchensive, and that
in this case it should deal with the bonus
question in a manner which does not leave
any uncertainty, that it should have pro-
visions which would apply year after year,
and not year by vear. The attempt of the
Government will be to introduce such a
legislation. I hope the House will accept
the motion for consideration.

MR. CHAIRMAN : The question is :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 27th March, 1979."(3)

The mation was negal'p -d.

16 hrs.
MR. CHATRMAN : The question is :

“That the Bill 1o amend the Payment
of Bonus (Amendment) Aect, 1977,
be taken into consideration.”

The motion was adopted.
16 hrs.

M2R. CHAIRMAN @ The guestuion is ¢

“That clauscs 2 and 3
of the Bill.”

The mation was adopted.

Clausrs 2 and 3 were added t3 the Bill.

Clawi; I, lnactina Formula and the Title
were added to the Bill.

SHRI RAVINDRA VARMA : I

move :
¢ Chat the Bill be passed.”

stand  part

.

MR. CEHAIRMAN : The question is:
* [hat the Bill be passed.”
The motion was adopled.

16-02 hus.

DEMANDS* FOR LENCESS GRANTS
(RAILWAYS), 1g76-77 AND SUPPLE-
MENTARY DEMANDS* FOR
GRANTS (RAILWAYS),
1478-79

MR. CHAIRMAN : Now wc take up
the discussion and voting on the Demands
for Railways,

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
Madam, Chairman, I would suggest that
though on the agenda paper, the Demands
fuor Lxcess Grants and the Dcmands for
Supplementary Grants are shown scpa-
rately, I sugegest that both may be discussed.
lngﬂhl‘l'.

MR. CHAIRMAN : s that agrecable

to the House 2

HON. MUEMBERS : Yos.

MR. CHAIRMAN : Now, the House
will take up discussion and voting on the
Demands for Excess Grants (Railways)
for 1976-77 and the Supplecmentary De-
mands for Grants (Railways) for 1976-77
and the Supplementary Demands for
Grants (Railways) for 1978-70 for which

three hours have been allotied.

Motion moved 3

“That the respective excess sums not
exceeding the amounts shown in the third
column of the Order Paper be granted to
the President ouwt of the Consolidated
Fund of India to make good the excess
on the respective grants during the year
ended 315t day of March, 1977, in respeet
of the following dei s entered in the
second column thereof :

Demands Nos. 7,9, 16, 18, 19 and 21.”

“That the respective Supplementary
sums not exceeding the amuunts shown in
the third column of the Order Paper be
granted to the President out of the Con-
solidated Fund of India to refray the
charges that will come in course ol'pudymcnl
during the year ending the grst day of
March, 1979, in respect of the following
demands entered in the second column
thereof :

Demands Nuos. 2, 14 and 15."

#Moved with the recommendation of the President.



